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DR. HENRY AUSTIN
S, 1 always respect the views of Shrn
Vujpayee.  Yesterday 1 had npoticed that
the leaders of the opposition partics were
wiven seals on the front row. Dr. Shankar
Dayal Sharma is the leader of the ruling

party.

SHR] ATAL BIHARI VAJPAYEE: Not

in Parliament.

DR. HENRY AUSTIN: Mr. Breznnev
iy the leader of the ruling party there, Dr.
Shankar Dayal Sharma is the leader of
the ruling party here, and naturally he
should be given a seat along with other
party leaders. 1f he was not given a scat
in the front row, what would Mr. Brezhnev
think? Would he not think that the leader
of the ruling party here has not been given
a seat in the front row? 1 am sorry Mr.
Vajpayee should have raised this point
hete.
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MR. CHAIRMAN: The House will now
adjourn 4nd re-assemble at 3 P.M.

13.53 hrs.
The Lok Sabha  adjourned for Lunch
1l Fifteen of the Clock,

The Lok Subha reassernbled afrer Luncle
at two Muotes past Fijteen of the Clock,

[Mr, Drvviy-Speaktn in the Chair

MR. DEPUTY-SPEAKER: We will nuw
take up Private Members' Business. Shri
Madhu Limaye to introduc: his Bill.

15.02 hrs,

UNTOUCHABILITY (OFFENCES)
AMENDMENT BILL*

[AMENDMENT OF SECTIONs 2, 9 E7C.]
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MR. DEPUTY-SPEAKER: The question

“That leave be granted to introduce a
Bill to amend the Untouchability
(Offences) Act,1955",

The motion was adopted.
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